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• Office Note 	 Court Orders 

21.11.97 	Heard Mr B.K. Sharma, learned counsel 

for the applicant and Mr S. Au, learned Sr. 

.G.S.C. The application is admitted. Issue notice 

c. 	 to the respondents. List it on 19.12.97. 

2( 	
Mr Sharma prays for an interini'. order 

• of stay of the impugned transfer order dated 

21.10.1997. List it for hearing on the interim 

pp,  jCJstrVt 	 order on 28.1.1.97.Till then the order of transfer 

— 	 is stayed. 
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- 	 28.11.97 	 There is no representation on behalf 

c• 	 i-- 	
of the parties. List it on 5.12.97. Meanwhile 

the interim order dated 21.11.97 shall continue. 
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- 	 Date 'Court's Qrdj" 

5.12.97 This apication has been 

/31 	 Q 
1edhllenging th4 in cure-a impug- 

: 	ed oe 	of transfe4 ihereby the 
/LOCnLL4 applicant was transfrred on promotion. 

C ) 7' the ;iromc~
t 
	

but he dos not like to go 
• 	. 	. • • • • • 	• • 	• 	• , • • •on. ,traiisfer,. - . 	 • • • • 	• 	. 

H ard Mr S.S+rma,learned counsel 
1!. appearing obehlf/Hhapplicant 

pid Mr SJJ.i , learn 1d Sr .0 .G • S.0 for the 

respondeLcts. Mr Sama submits that the 

I applicant is very /nuch willing to get 

I the promotion. Hoever, he does not 
f I 

I ant to go to the/place of posting. 

Mr Sarma has not/been able to show 
anything., that. th 	transfer order has 
been passed malajfide or for any oblique 
purpose. Mr Mi Isubmits  that the appli- 
cant wad transfrred on promotion. No 

malafide has ben alleged by the 	pli- 
cant and he has been transferred from 

isamarj to Gw1tahati. There is nothing 

to show that 4e applicant will be 

prejudicd.if ie joins in the 

4al post at Gtwahati. Considering the 
• 	 I 1 submissions o 	the learned counsel for 

the parties if feel that this is not a 
fit case to k/e c 

Thouh the case has been fixed 

• 	 I r order Mr/All prays for vacating the 

interim ordr dated 21 .11 .97 	1 
• 

ngly the aplication is dismissed. 

Cosidering the entire facts 

and circurstances of the case however. 

I make no/order as to costs. 
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This application has been filed 

challenging the Annexure-3 Impugned order 

of transfer whereby the appllcant was 

transferred on promotion. The applicant 

also desires to get the promotion but 

he does not like to go on transfer. 

Heard Mr S.Sarma,learned counsel 

appearing on behalf of the applicant and 

Mr S.Ali,learned Sr.C.C.S.0 for the 

respondents. Mr Sarma submits that the 

applicant is very much willing to get the 

promotion. However, he does not want to 

go to the place of posting. Mr Sarma 

has not been able to show anything that 

the transfer order has been passed 

malafide or for any oblique purpose. Mr 

Ali submits that the applicant was 

transferred on promotion. No malafide has 

been alleçed by the applicant and he has 

been transferred from Mis amari to Ciwa-

hati. There is nothing to show that the 

applicant will be prejudiced if he joins 

in the promotional post at Ouwahati. 

Considering the submissions of the learnedu 

counsel for the parties I feel that this 

is not a fit case to be admitted. 

Though the case has been fixed for 

order Mr Ali prays for vacating the 

interim order dated 21.11.1997. In view 

of the above, as agreed by the counsel 

for the parties I take up the case for 

hearing. On going through the records 

and on consideration of the submissions, 

I find no merit in the application in as 

much as the application does not disclose 

that the order of transfer was made either 

contrary to the provisions of law or for 

a malafide intention or for any oblique 
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purpose. 

)cordingly the application is 

dismissed. 

Considering the entire facts and 

circumstances of the c ase however, I make 

no order as to costs. 
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